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of India to meet the amounts spent
on certain services during the finan-
cial year ended on the 31st day of
March, 1877, inr excess of the
amounts granted for those gervices
and for that year, be taken Into
consideration,”

The motion was adopted.

MR. CHAIRMAN: We shall now
take up clauses,

The question is:

“That clauses 2 and 3, and the
Schedule stand part of the Bill.”

The motion was adopted.

Clauses 2 und 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI SATISH AGARWAL: I beg
to move:

“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed.”

The motion was adopted.

15.10 hrs.
APPROPRIATION (NO, 2) BILL,
1979

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): I movet:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1978.79,
be taken into consideration.”

MR. CHAIRMAN: Motion moved:
“That the Bill to authorise pay-

ment and sppropriation of certamn
further gums from and out of the
Consolidated Fund of India for the
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services of the financial year 197879,
be taken into consideration.”

SHRI A. C. GREORGE {(Mukandapu-
ram): Mr. Chairman, Sir, in this Ap-
propriation Bill No, 2, obviously, one
of the main items, I understand, iz to
cover for the losg of Rs. 128 crbres
by the public sector undertakings and
an important part of it is being con-
sumedq by the Food Corporation of
India also. It so happens, if my
arithmetic ig fairly right, that on an
investment of Rs. 12,800 crores, the
Minister js asking for 1878-79 exactly
a figure which is very very interest.
ing, 128 crores, as supplementary
demand. Ag was pointed out, this
particular sector of investment could
have, in the normal course, givel ua
a good revenue which, to a great
extent, could have been a relief to
the proposed or existing taxes which
have been put on the tax-payers.

15.11 prs.
IMR. DEPUTY-SPEAKER in the Chair]

Another public sector undertaking
which ig mentioned in the Supple-
mentary Demands is the Heavy Engi-
neering Corporation in Ranchi, Sir,
excuse me for being nostalgic, there
was a time when I had something to
do with the Heavy Engineering Cor-
poration. In 1976-77, it was making
profit. Now, we are at a stage when
not{ only it is running in a loss but
something has to be done to galvage
it.

Another example is of Food Cor-
poration. I do not want to enume-
rate all these industries. This is one
sector which could have yielded pro~
fit ang added to the revenue of th's
country. But the supplementary
demand ig again coming asking for a
huge sum. This is a gector where the
Government definitely has to take the
blame, For the past two years, it has
become a routine with the Members of
that eide and the Ministers especially
to put the blame on the 30-year rule

$Moved with the recommendation of the Presidest.
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of Congress when something is eriti-
cised by ue. I think, it ig time now
that we stop that alibii, Now, you
are in power for the last two years.
I think, you are slipping on to the
second gector of your administration
which, I think, will runout very fast.
So, that alibii has to be stopped. If
there is any criticism, you say that
it is the legacy of the previous regime.

now on, I hope, this alibii of
putting blame on the 30 years of Con-
gress Government will be stopped. I
hope, Kanwarlalji will kindly stop
that.

Whep, the Finance Minister was
making his concluding remarks in the
debate on the General Budget, he
was mentioning a few concessions.
According to me, it ig a pittance. He
thought of his age—I respect his age
—whep, he made concessions to little
children But apart from that, ithe
substantia] lower middle class and
the poor both in urban and rural
areag who are suffering, have got no
relief at all.

" There ig po provision in the Budget
for two important sectors. One is.
there i3 no advantage for the impor.
tant community in our country, that
is, ex-scrvicemen. In Kerala State
alone, there are more tham three
lakhs of ex-service-men, some of
them retire at the age of 30 of 32, I
understand that there are more than
two millon ex-gervice-men in our
country, g figure which is bigger than
the population of at least 40 coun-
tries in the United Nations, who are
ablebodied, disciplinedq but for them
the provision is lesg thanp , pittance.
We always gay ‘Jai Jawan' but in the
present Budget, in spite of heavy
taxation, there is no mention for them.

Another thing is that the Finanre
Minisfer is in a very hapny situation
where he can {mport everything. He
can import power tlllerg and kill the
Kerala Agro-Industries Corporation.
He can import many other items and
kil} the emall-scale industries here.
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He has decided to allow the import
of electronic items, an industry which
wag consmtently developed by the
Congress ' Government, and I take
pride in Iv. This is the right industry
with a high employment potential for
giving employment fo the educated
middle-class employees, The electro-
nic fadustry hag grown all over the
country. There are at least 14 pub-
lic sector electronic indusirial units
in the coumtry. Now you have de-
cided with the vast accumulation of
foreign exchange at your disposal
that you are going to gllow the im-
port even to multi-nationals, so far
as electromic componentg and finished
products are concerned. Byone
stroke you are finishing Kleertone,
which is world famous. We have the
Kerala Agro I'ndustries Corporation,
which has specialised in manufactur-
ing powertulers. Similarly, there are
public sector elecironic units all over
the country. You are finshing them.
How? By using the accumulaled
Rs, 4,000 crores of foreign exchange.
Who made this foreign exchange? Is
it the Commerce Ministry? From a
deficit of Rs. 1,500 erores in the trade
situation, we have come to 2 surplus
of Rs. 4,000 crores, thanks to the
remittances by the Indians abroad.

When I look at the Governmenti, I
want to make a smal] differentiation,
so far as Shri Satish Agarwal is cou-
cerned, among the Ministers because
he at least has recognised the core
of the problem of Indiansg abroad, I
am thankful to him as the Minister
in charge of Customs and Excise.

But when he comes to reply to the
debate as the Finance Minister, I am
sure he will accept that at least one
third of these Rs. 4000 crores, that is,
Rs. 1,500 crores is coming from Kcra.
lites employed sbroad. So, he is
using the foreign exchange remit-
tances of {he Keralites for killing a
public sector undertaking in Kerala.
and in other parts of the country salso,
thus killing the employment potentisl



Appr. (Rlys)
No. 2 Bill 1879

1f somebody asked me with my ex-
perience in overnment for some
time what is the right industry for
the Indian cohditions with a large
number of -educated or highly
educated unempliyyed people in this
country, I will sajx immediately that
it is the electronics industry, It is
Rabour intensive and \Kh the Indian
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receplivity and capacityy\ to learn tech.
niques, I would say that%j; is an ideal
industry for India. You atee killing
such an industry with the Idi=eign
exchange remittances of Keralitex

abroad. That is why the Kcralites

are angry. Many Keralites {rom the

Gulf countries have told me that if

their foreign exchange remittances

are going to be utilized for killing

industries in Kerala, it would not be

an incentive; in fact, I am making an

under-statement. The main item

which contributes to your forewgn ex-

change accumulations is the remit-

tances from Indians abroad. If they
decide to withdraw or withhold those
remittances, the position will radically
change, so far as your foreign ex.

change reserves are concerned,

So, I will repeat that your aslloca-
tion for rehabilitation of able.-bodied
ex-gservicemen is a very paltry
amount., You have to provide more
funds and develop their capacity and
utilize them, There are 2.5 million
ex.servicemen in this country. There
is no mention aboui them, there is
just vacuum, When there is a war
you speak about the great jawans or
the martyrs, But when they retire
young, you have no schemes for them.
You should utilize their servies; in
the development of the couniry. ¥et,
there is no mention about them in the
budget.

When a large portion of your
foreign exchange is on account of re-
mittances from Indians abroad, you
have no schemes to tell the overseas
Indiang that you recognisa their
efforts, In this context I would point
out that it is high time that you at
least have a Department for overseas
Indians, like many other countries are
baving, so that they can look after
their problems, In that case Indians
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abroad will feel happy that wien
they are sending money lome, the
Government is doing something for
them, That will give them some in-
centive. Instead of that, there is mal-
functioning or a wrong direction in
the functioning of the Commerce
Ministry. I know the Demands of the
Ministry are going to come up,
we will deal with it in detall, T only
want to warn them that from a sur.
plus in 1976-77 they are going to and
with a huge adverse balance of
Rs. 1,500 crores.

i1 spwete of this, they are slivwing
the import 0. f-vayer tillers and elec.
tronic goods, The .bporot_pt
tillers is in the name of kulan'sg mnd
rural orientation. But who is gonipg
to buy power-tillers with the present
price of petrol? Poor farmers can.
not afford them. They will be pur-
chased only by the big landloerds,
So, it is not correct to say that the
power tillers will increase the capa-
city of the poor rural worke:rs,

1 will conclude by saying that the
budget should have more allocation
for the rehabilitation of ex service.
men, Definitely, think of forming a
Department of Overseas Indians, Mr.
Satish Agarwal, I understand your
capacity for realism and 1 hope you
wil] take immediate measures in this
regard. I request that this Rs., 400
crores of foreign exchange will be
recognised in terms of liberal attitude
towards them,

With these words, I conclude,
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATON (SHRI BHANU
PRATAP SINGH): Mr, Deputy-
Speaker, Sir, I would like {0 teke a

about the Food Corporation of India
and power tillers. These were "the
points raised by the hon. Member,
Shri A. C. George, on the other side.

He said that if the FCI had func-
tioned in & proper way, that would
have contributed to the general reve.
nues of the Government, In this res-
pect, I have to submii that the House
should appreciate the nature of the
Food Corporation of India. 1 would
like to emphasize that it is not a com-
mercial organisation at all. I; js"an
organisation set up to help the cpn-
sumers as well as the producers, The
Government takes a conscious geci.
sion about both the support Price as
well as the issue price, If within
those two Limits set for us 1: 1s not
possible to function in a commergial
sense, then, of course, there will be
losses,

I would give you one instance, We
are paying Rs. 147/ per quintal of
1ice produced in Haryana and 155uUing
the same in Kerala at Rs. 150|~ per
quintal, Anybody who has some
trading instict or commercial sense
will realise that 1t i1c just not possihle
to purchase at Rs. 147!. in Harydna
and sell it at Rs, 150'. 1n Kerals So,
the FC1 is not having any commercial
transactions at all. On the one hand,
we are irying to help the producers
and, on the other hand, we are trying
to help the consumers. If it had not
been in a sense of social welfare
scheme, then, perhaps, we would mot
purchase any foodgrains at all Our
purchase any focdgrains at all Our
the problem as to where to store what
we will procure, But we have gtill
to procure. Otherwise the farmeis
will be ruined. Therefore, the func-
tioning of the FCI should be taken in
that sense only.

Regarding the power tillers, I have
to submit that it is a very useful
machine. All over South-East Asia,
Japan and Korea, it i{s being increas.
ingly used. In our country also, it
is a well.known fact that power
available for the cultivation of our
land ig not adequate, Even if we try
our best, we cannot provide power
only through the bullocks. There-
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fore, additional power has to be sup-
plied. Our owhn power tiller manu-
tacturers are able to gupply at nearly
trice the cost . . .

SHRI A. C. GEORGE: Here, you
areg arithmetically wrong This s
becauge of the high excise duty on
power iillers. Instead of importing
‘power tillers, if you give relief in the
matter of excise duty to power tiller
manufacturers who are mostly inthe
public sector, their price will he com-
petitive even with international price.

. SHRI BHANU PRATAP SINGH:
Y am prepared to sit with the hon.
Member and work it out. Perhaps,
he is not well-informedj There is
no excise duty on indigenously pro-
duced power tillers. There iy no ex-
cise. So, there iy no question of
withdrawing it. The cost of manu-
facture is high because the sale of
the power tillers is very limited in
thig country, and the reason for this
gmall gale is that the cost is twice as
much as in the international markel.
There is a possibility of reduction in
the price only if the demand goes up.
But the demand cannot go up unless
the price comes doww. So, it iz a
case of which comeg first, the egg or
the hen.

SHRI A. C, GEORGE: Am I to
understand from the hon. Minister,
who has been kind enough to inter-
vene, that ultimately, we pneed not
have power tiller manufacturing units
in Indiy gnd that our requirements
will be met only by imports?

SHRI BHANU PRATAP SINGH:
No; T did not mean that.

SHRI A. C. GEORGE: Then how
io break thiy vicious circle?

SHRI BHANU PRATAP SINGH:
The best way to break this vicious
Circle ig to import it first and de-
Monstrate itg utility, Then, perhaps,
When the farmerg are convinced of
the utility, the demand would grow
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and the local manufacturers can come
n.

SHRI A. C. GEORGE: One more
point. The incongruity in the Budget
proposal is that the concessio, is
more for finished product thap for
semi, knocked-down condition. In-
stead of finished products, we coukd
import components and them given
employment here for asktembling
them,

SHRI BHANU PRATAP SINGH:
I have offered to git with him and
work out the details. I may also tell
him that the final decision to import
hag not yet been taken, If a way can .
be found to help our indigenous
manufacturers, I will be the first per-
son to opt for that. But if that is
just not possible, and if our Iadian
farmerg are prevented from using a
very useful machine simply because
our indigenoug manufacturers are
unable ty give them at a reasonable
price, then, I think, g5 we import go
many other things, we should also
import power tillers which gill help
our poor farmers. T cap tell you
that no big farmer ig interested in a
power tiller, In fact, our thinking
ig such that evep the poor farmers do
not want to work behind the power
tiller. They will have to be taught that
his is a good machine; it is good be-
cause, in addition to cultivation of
land, it can also be used for pumping
water, threshing grains, ete. I am
always willing to consider whether
there is any way of bringing down
the cost of indigenoug tillers , . .

342

SHRI A. C. GEORGE: What do you
propose tg do with the six existing
units with a licensed capacity of pro-
ducing 50,000 units per year, out of
which two are in the public gector?
Kerala's is 12,000 per year.

SHRI BHANU PRATAP SINGH:
I will have to gay this, When you
imported foodgrains, you did not take
intp consideration the interest of the
Indian farmers,
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SHRI A. C. GEORGE: That was

‘deficit’.

SHRI BHANU PRATAP SINGH:
Here also it ig ‘deficit’ of the ma-
chines. This ig a very one-sided
view that the hon. Member ig taking.
When agricultural produce has to be
imported, there is not the slightest
hegitation to do it and everybody
supports that But when there is
something which you can import for
the help of the farmers, then the
spirit of ‘swadeshi’ js preached to us.
Iz this spirit of ‘swadeshi’ to be
preached only to farmers or ig it for
the rest of the community also?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): Mr. Deputy
Speaker, Sir, I am very thankful to
the two hOn, Membere whe have par-
ticipated in thig debate. They have
raised certain points. Some of them
are pot directly related to the Appro-
priation Bill which is under conasi-
deration. But anyhow the hon. Mem-
bers have gvailed themselves of this
opportunity to highlight what was
in their mind.

I am very thankful t, my col-
league, Shri Bhanu Pratap Singh for
clarifying the two points raised here,
one with regard to the Food Corpo-
ration of India and the other with
regard to power tillers.

S0 far as the question of import
of power tillers iy concerned, it is not
within the exclusive domain of Shrl
Bhanu Pratap Singh to permit the
import. Uitimately the file has to
come to us, Therefore, if the hon.
Member has certain valid points and
it he can convince him and me, I can
assure him that there is going to be
no indiscriminate import of any item
whatsoever, what to talk of power
tillers, We are much alive to the in-
digenoug industry, and I am sure that
we do not want to pursue g policy of
import whére ouy indigenouy produc-
tion is hit hard. I think that {s suffi-
cient so far ag this point is concerhed.

Two other pointy were ralsed by
Shri Balbir Singh. One was with pe-
gard to withdrawal of guty on dlessl.
That is a past of the 1979-80 Budget
and not a part of the 1978-79 Supple-
mentary Demands for Grants. So
nothing need be said on that score,

So far as the question of law amd
order gituation in Punjab is concem-
ed, I think the hon. Member eon-
cerned is strong enough to take care
of that and a man from the Finance
who himself has to be very careful
about the law and order when he
deals with money, cannot do anything.
But the Supplementary Demands for
Grants for 1978-79 do not contain any
provsion with regard to that. But
funds will be np problem, it is a
question of proper management of
the Police administration in the 3tate
that way. So money aspect {s not
very much there.

Now, a very pertinent point has
been raised by both the hon. Members.
Both of them have claimed a share in
the inward non-trade remittances.
Mr. George has claimed a one-third
share in the toial remittances and
Mr. Balbir Singh hag claimed practi-
cally half of it and much more for
his own district. It 15 a fact that our
inward remittances have been on the
tncrease for the last 4-5 years. If
mistake not it is quite encouraging . .

SHRI ANNASAHIB P. SHINDE
(Ahmednagar): Even now are they
on the increase?

SHRI _ SATISH AGARWAL:

now—] will also tell you. In 1074
the iInwarg forelgn remittances were
approximately Rs. 600 crores. It rose
to a thousand crores in 1075 and it
still rose to Rs, 1500 crores in 1976
and in 1877 it stiD jumped up lo
Rs. 1800 crores and in 1978 we got by



That means we
shall cross Ra. 2500 crores in 1879. So,
there ig no fall in thet connection,
The non-trade inward remittances
are going up and for this I wish to
place on record my gratitude to our
non-resident Indiang earning money
abread and sending it to this country.

That iz Why during my tour of USA
and UK in December 1978, I made it
a specia] point to see and meet all
Indians residing there ang under-
stand their problems and difficulties.
Ang this House would be very glad
to know and particularly, Mr. Balbir
Singh, that in Southhall which is 60
miles away from London, there was
a huge congregation of Sikhs, about
2000 of them, and I addressed their
gathering and also met their deputa-
tion and heard their difficultiey under
the provislong of Sec. 9 and 31 of the
Foreign Exghange Regulations Act
and also certain procedures and pro
formas laid down by the Reserve
Bank which subject I wag not direct-
ly dealing with at that time and even
now. Even then, Sir, I head their
difficulties and one Special Officer
was there deputed with me
for that purpose. I met all
Indiang there, majority of them werc
Sikhs and there were other alsy and
looked into their problems, And o1
my return, as a follow-up, we have
now get up a Committee of Senior
Officers to look into their problems
and pdvised the government as to
what should be done, particularly,
with regard to simplification ot the
procedure and the pro-forma that
they have ip 4l in for remitting
money and for purchasing properties
here in India with that money, they
were facing 8 lot of difficulties as

they hag to fill in so many forms.

Thig House wil] be glad to know that
J took a draft form with me approved
by the Reserve Bank and showed it
the people there in London and
1d them. ‘If you approve of it, I
my scteptance io the

e Bank' gnd they were very
PPy about it thap for the first time
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a Minister was bringing the form to
them for their approval They have
approved of it and it has now been
decided that - way.

So, Sir, we are very much aware
of this problem. Thig was great
facility hag been extended to them.
I am sure they are yery happy about
I‘tfledhdeeixitm of the Government of

S0 far as other facilities for the
non-resident Indjans are concerned, I
am gratefu] to Mr. George for having
spoken some words about that. On
return from my tour from 15th of
December, that is, within fifteen
days, whatever commitment I gave to
the Indian community I honoured
that. This was a universal complaint
throughout in Paris, in London, in
New York and everywbere that the
Indian Customg ig like g police thnna
where the people are not treated well.
There was alsp g complaint on the
floor of the House by Mr. George
and by Mr. Vayalar Ravi with re-
gard to the treatment meted out at
the Indian airport at Cochin, Tri-
vandrum and Bombay to the people
coming from Gulf countries. I assure
them and also the non-resident
Indians there that the year 1878 will
have a new face-lift so far as the
Indiay Customs are concerned. And
this House will be glad to know that
within fifteen days of my arrival in
India, I implemented the who
scheme so successfully.

Before 1978 the average time taken
for clearance at the Indian Airports
was six hours, I brought down the
time of gix hours in 1877 o four
hours in 1978. I was told at the
Bombay airport when I had g sur-
prise check there on 10th and 1lth
of this month that that in the past in
some cases, the passengerg who come
in the morning were relieved in the
evening after fifteen hours of exami-
nation, Now, Sir, the House will be
happy to know that I have calcu-
lated, assessed or evaluated the
working of this scheme in all the
international  airports, 1 found
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that the average time for clearance ol
all passengers from time of arrival till
the time of the last passenger's de-
parture, it took only thirty minutes
in comparison with four or six hours.

SHRI A. C. GEORGE: We applaud
you on behalf of my colleagues.

SHRI SATISH AGARWAL: You
deserve our congratulationg because
you were a partner in that decision
because you drew my attention to all
that. (Interruptions). This parti-
cular decizion of the Government of
India hay been hailed by all the non-
resident Indians, I have received
hundreds of letters and telegrams
appreciating this gesture. But the
;point the hon. Member, Shri Balbir
Singh, made ouy iy this that these
non-residents, when they want to
come back to this country, should not
be asked to pay any tax on Whatever
they want to bring with them, But
thig is not possible because I have
seen myself that each one of the non-
resident Indiang working in America,
numbering 30 thousandg has pratically
purchased a house within five years:
he has purchased a car; he has got a
T.V. and he hag got a fridge. Not
only that. I was surprised to zee that
the people who had gone five years
back have now got decent caxs to sit
in and to travel which even our
Prime Minister hag not got. They do
not go out of the car to open the
gate of the garrage. They do
not get out of fhe cars just
to close it They have got
some system, electronic system by
which everything is done automatical-
1y. So they are living there com-
fortably that way and, if they come
to this country, and, in terms of
foreign exchange, if they bring goods
worth 15,000 dollars and tga duty
comes to 1200 dollars, then why they
should mind paying the duty. They
are earning lakhg and lakhg of rupees.
And everybody i well off. In
America, at least every Indian Hving
there or working there as advocates
by profession, chartered accountants,
engineers ang doctors, is well off.
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There is no question of how mugh
money they are emrning. Thév have
al] practically got houseg worth 50,009
or 80,000 or 90,000 dollars; they may
have one house or two houses. So to
plead for them that we should not
charge any duty is not proper. There
is a provision that anyone returning
to India, is permitted to
equipments which had been in use
for more than six months. He can
bring equipment worth upto Rs, 30,000.
1t he wants to bring much more them
let him pay the duty {o Government
because he has got the capacity to
pay it. (Interruptions} I1f he has
got the capacity to pay, he must be
made to pay.

Last year, in 1978, a very strong
feeling was expressed here in this
House that the baggage allowance of
Rs. 500 fixed about ten to twelve
years back iz nothing at all. It
should be 40 to fifty times that. So
we last year doubleq that from
Rs. 300 to 1,000. It means Rs. 85
crores of loss by way of duty to
Government, Increasing the limit
from Rsa, 500 as the baggage allow-
ance to Rs, 1,000 for more than a
million passengers meang a loss to the
tune of Rs. 65 crores by way of duty.
That is why we iniroducedq a system
from 1st January. There were
apprehensions that the persons would
like to misuse this green channel
facilities. Out of thg vigilance or
alertness of the Customs officials and
the Intelligence Officials, during this
period, we had very good seizures
and had arrested a lot of people. So
trust begets trust. If people mis-
declare and if people decaive. ug then
we ghall take note of them

So, our duty collection has also not
gone down and Mr. George will be
glad to know that during this period
the average adjudications in the
internations] airporty were #0 per
day. It was imore than 80,000 in a
year. Now, after the facllity has been
extended the average adjudieations
per day hag come down to 100 and
the House will be glad to know that
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this is a financial matter and I be-
long to the revenue earning depart-
ment and I am not here to liquidate
the revenues of the Government of
India. The House has not appointed
me for that purpose. I am to collect
more and more revenueg and 80
simultaneously while providing these
facilities to the travelling public, my
revenue in internatiopal airports
which wag previously near about
Rg. 25 crores per month has now
gone up to Rs. 3.5 crores per month. 1
wag getting Rs, 30 croreg g year. TkLis
vear it is Rs. 40.0 to Rs. 45.0 crureg a
year despite al] these facilities.

wtdt aeaite fag : ot ad Wi fw & 7
o I 9T A 3 A ST A o

SHRI SATISH AGARWAL: You
hear me. Whatever points you have
raised I am replying to them. From
kerosene to diesel you ended with the
law and order point. So, don't worry
about them. 1 am reply to them in
sematim i 1 have to replying to all
those pointg provideq they deserve a
reply. So, Mr. Deputy-Speaker he
also made a point, a very strong plea,
that there ghoulg be no wealth tax
on agricultura] lands, This is true
that the income or the wealth tax so
far realised by the Government of
India on the agricultural lands is not
too much. Sometime back when a
representation was made to the Gov-
ernment of Indis that the wurban
population have shifted to the wvil-
lages in large farms and converted
their black money into white money
_fhroulh agricultural income running
into lakhs of rupees, then even a
straw was not produced on that agri-
cultura) land, I saw it in Jaipur; and
Nearby places also. Huge farms are
in the ngmes of jewellers and
Industrialists and are in 10
bigas, 20 bigas and 30 bigas and the
Production was shown worth Ra. 2
lakhg and nothing was grown there
sabeolutely, And then the Govern-
Ment of India took a decision that for
the purpases of cajculation of inconie-
19X, that particulay income from the
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agricultural land shall also be in-
cluded in this. Of course, the reve-
nue has not been much. But on
account of these decisions, practically
69,000 assessees had been affected,
though of course bringing on addi-
tional revenue of Rs. 45 crores. That
is the position. Similarly this agri-
cultura] land which is somewhere
costly, which is somewhere costing
only Rs. 2000 per bigas and if you
go to Ganganagar District, you
will know what iz the price of one
biga of land. Now, for a man having
lakhg of rupees worth of property,
should he not pay wealth tax? The
case of exemption in so far as the
agricultural wealth tax is concerned
is that. The Revenue at the moment
is hardly 1 crore per year from the
agricultura] land. You have to lay
down a certain gystem. Now there
has been a demand in this very House
as to why the rural rich people
should not be taxed. Of course, I
have got all the sympathies, the Gov-
ernment has got all the sympathies
for the rural poor, for_the marginal
farmer and the landless labour. But
so far ag those big people are con-
cerned who have got tractors, who
have got cars, whp have got huge
buildings, who have got big houses—
both in cities as well as in rural
areas—they are enjoying the benefits
of the urban life as well as rural
life. I think the House is in agree-
ment with that to some extent in
gome way that rural people should
also be taxed and there is no case for
any exemption from the wealth tax
in so far as the agricultural lend Is
concerned. But that is a major policy
decision which the Government has to
tske in the context of many other
considerations,

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Can you do it.
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SHRI A. C. GEORGE:; I sald that

the initiative for creating depart-

ments of overseas Indiang should be

taken by the Ministry of Finance
because they are the beneficiaries.

16.00 hrs.

SHRI SATISH AGARWAL: So far
as the creation of separate depart-
ments for overseas Indians iz con.
cerned, so far as the problems of
employment, unemployment, and
other matters connected wilh service
conditions are concerned, I think, it
is not possible for the Finance Minis-
try to monitor all these things, So
far as the exploitation of labour ete.
is concerned, the position is this.
Keralites are going to the Gulf coun~
tries, for instance. People are there
who sometimes cheat them, in getting
employment and all these things.
There are various complaints regard-
ing this and about less payment of
money. But the Finance Ministry
cannot do anything, So far as the
repatriation and other matters are
concerned, I may point out that we
have got a separate wing in our Minis.
try fo deal with Foreign Exchange
and all that, Whatever genuine pro-
blems are there with regard to non-
resident Indians, if they are brought
to my notice, I will attend to them
suitably and speedily. Ther2 is no
other important point to be covered
here., Mr, George mentioned one
thing sbout ex.servicemen, if I re.
member correctly. Now, this year, as
the House is aware, for Defence Ex-
penditure. ..

SHRI A. C. GEORGE: Even Chau-
dhury Balbir Singh and our friends
from Punjab will agree with me.
There are many ex.servicemen from
Punjab,

SHRI SATISH AGARWAL: The
budget provision for 1979-80 has al-
ready crossed the limit of Rs. 3000
crores. There are various welfare
measureg undertaken for the ex-
servicemen at the level of various
States, There is no need for a sepa.
ate provision in this regard aa it
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iz alredy part of the activity of
they Defence Ministry. They are

doing it wvery well We have
not received any complaint whatso-

ever from any ex-serviceman that

they are not being looked after pro-
perly, There are separate depart.

ments in every State to look after

their interests. Sailor’s, Seamen's

and Airmen’s Boards are there, In

Rajasthan there is a separate depart-

ment with a separate Minister. He

is looking after all thal. Kerala and

your constituency may not be contri.

buting that much towards cur Defence

personnel as Rajasthan does, That is

why they are very particular about it,

and they have separate department in

that connection, I am very thankful

for all the hon. Members who have

made very valuable and constructive

suggestions on this Bill. I request the

hon. Members to pass this Bill unani-

mously. Thank you,

MR, DEPUTY SPEAKER' The
question is:

“That the Bill to authorize pay.
ment and appropriation of certain
further sums from ang out of the
Consolidated Fund of India for the
services of the financial year 1978-
79, be taken into consideration.”

The motion was adopted

MR, DEPUTY SPEAKER: Now we
take up Clause.by-clause considera.
tion. The question is:

“That Clause 2 Clause 3, and the
Schedule stand part of the Bill"

The motion was adopted

Clauses 2 and 3 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI SATISH AGARWAL: T beg
to move:

*“That the Bill be passed.”

MR. DEPUTY SPEAKER: The
questions is:
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“That the Bill be passed.”

The motion was adopted,

MR. DEPUTY SPEAKER: What
about the second one?

SHRI SATISH AGARWAL: Both
the Appropriation Bills are passed.

MR. DEPUTY SPEAKER: Shri
Mohd. Shafi Qureshi., What is your
phint? R

SHRI MOHD, SHAFI QURESHI
{Anantnag): The hon, Mimster has
mpentioned about the procedures which
e has taken to streamline so far as
the awr customs is concerned. Sir,
there is marked improvement and
there is no doubt about it. 1 have
seen i{ in Calcutta and at other air-
ports. But I would request the Minis-
ter to take particular care about the
set customs and land customs. It
takes 45 minutes from Amritsa~ to
Lahore but 1t takes 2-1|2 hours for the
customs to check the pcople at Attari.
So, if some system could be adopted
which could facilitaie tho people
going from India to Pakistan and
people coming from Pakistan to India
it will greatly help them, Same is
the guesuion with regard to Bangla.
desh also These steps would greatly
help all of them., My second sugges-
tion is about sea customs, Lot of
complaints are received when the Haj
pilgrims come from Mecea, When
they arrive at Bombay they face lot
of difficulties, It is our experience
that normallv a ship which comes at
the dock takes about 9 days to get
cleared from the customs. You have
taken steps for streamlining the pro-
codure of air customs. I would re-
quegt you kindly to look into the sea
csutoms and land customs also, be.
cause, Jot of people come from land
from Bangladesh, from Pakistan. anil
dlso people from other rountries.

MR. DEPUTY SPEAKER: This is
just a suggestion. But the Appropria-
tion Bill has already been passed,

Sugar Under 354
takings Amend Bill 5

16.04 hrs. i)

SUGAR UNDERTAKINGS (TAKING
OVER OF MANAGEMENT) AMEND-
MENT BILL—contd.

MR. DEPUTY SPEAKER: Now
further consideration of the following
motion moved by Shri Bhanu Pratap
Singh on the 9th of March 19?9_
namely: — T

“That the Bill to amend the

Sugar Undertakings (Taking Over

of Management) Act, 1873, be taken

into consideration”,

There are certain amendments for
circulation, Is Shri Ram Dhari Shas-
tri moving his amendment?

SHRI RAM DHARI
(PadraunaY: No, Sir.

SHRI B. K, NAIR (Mavelikara):
Mr. Deputy Speaker, Sir, it is sur-
prising that within four months of the
Bill being passed into Act, a move
has now been made for making am.
endments in the Act and the reasons
given there are that the arrcar: had
been accumulaled not only last year
but also in the earlier yearr. So
coverage has to be provided for that,
it is claimed, The other point in.
cluded is that certain parties have
taken the issue to the High Courts
and so provision is being made to see
that the provisions of the Act ars not
subjected to aitack from interested
parties,

SHASTRI

16.07 hrs,

[ SuriMATT ParvAaTHr KRISHNAN  in
the Chair]

Madam, the arrears had been accu-
mulating in the past also and the only
reason why the amendment has been
thought necessary just now is that
the Bill was originally adopted in a
hurry without any proper thought.
Even in the Statement of Objects and
Reasons, it is said that the arrears had
been accumulating in the past. Why
was this aspect overlooked? I am
rather surprised, When the original
Bill was moved, I had pointed out
that this Bill was rather politically
motivated and not honesily meant.
I shall only draw attention to the tact
that as it is, in spite of the fact



